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OBJECTIONS FILED BY THE APPLICANT
TO THE REPORT FILED BY RESPONDENTS 2 & 3 dated 15th Feb 2021

I, Srinivasan K, S/o. Krishnamoorthy, Hindu aged about 67 years, residing

at Plot No 3 Achuthan Nagar 1st Street, Ekkatuthangal, Guindy, Chennai– 600032,

do hereby solemnly affirm and sincerely state as follows

1. I am the applicant herein.

2. The report has not ascertained the compliance of the Joint committee

recommendations.

Joint Committee Recommendations Enforcing
Authority COMPLIANCE

1. The respondent unit shall obtain and function only
with the valid consent of the Tamil Nadu pollution
Control Board under the provisions of the water act,
1974 and the Air Act 1981 as amended.
(Machineries allowed in RESIDENTIAL use Zone)

TNPCB Not complied

2. The Respondent unit shall function only with the
valid running license issued under section 287 of
CCMC Act, 1919 by Greater Chennai Corporation.

Chennai
Corporation

Not complied

3. The Respondent unit shall install & operate the
machinery of horse power allowed as per Tamil
Nadu Combined Development and Building Rules,
2019, in RESIDENTIAL USE ZONE.

Chennai
Corporation

Not complied
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3. The NOISE and Air Pollution tests are only based on the Partial operations

of the plastic unit, which may not reflect the true nature of violations.

● TNPCB status report dated 15 Feb 2021 mentions that the unit is not
100% operational (only 2 out of 7 machines operated)

● TNPCB status report dated 6 Oct 2020 mentions that the unit is not
100% operational (only 2  out of 7 machines operated)

● Joint Committee inspection dated 13 July 2020 also indicates that the
unit is not 100% operational.

4. TNPCB is muted on the scientific studies and directions of CPCB on plastic
industries.

● As per DPCC, which clearly indicates the plastic units are not allowed to
operate near residential or human habitations. Attached RTI Act
information herein with Annexure 1 (page no 4 ).

5. TNPCB has misrepresented the site in question as Industrial Area, and

acted against the law to bypass the Joint Committee decision, thus violating the

Hon'ble Bench directions.

● As per JOINT COMMITTEE it is Residential use.

● As per RTI Act information

○ Town Planning Approval issued for the area is for Residential use

(CMDA Approval No PPD/LO No.1795/2018.)

○ The plastic unit has not obtained town planning approval for

industrial purposes and is known to be UNAUTHORIZED structure.

Annexure 2 (Page no 8 & 9 ).

● TNPCB has failed to ascertain the veracity of the letter submitted by the

plastic unit to claim as an approved industrial area.

● Further Chennai Corporation (enforcing authority of building rules 2019)

○ Granted approval for nearby residential buildings

○ Established Government schools within 100 meters of the site

○ Not granted town planning approval to establish the plastic unit
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6. Odour nuisance created from the plastic unit is suppressed in the report

below are the questions that arise.

● The previous inspections indicate the odour nuisance, but it has not been

disclosed in the present report.

○ As per Chennai Corporation, on March 2020, the unit is found to be

causing nuisance to nearby public.(Annexure A1 - IA 41/2020)

○ As per TNPCB inspection during August 2019, ODOUR

NUISANCE is caused by the plastic unit. (Annexure 7 in OA

41/2019)

○ As per TNPCB inspection in July 2018, certain violations on Air

acts were noticed. (Annexure 6 in OA 41/2019)

● Have all the steps been taken to abate the odour from the plastic unit?

7. TNPCB has neither accepted or denied the facts in IA 02 & 03 /2021 and

has not ascertained the allegations on the above IA applications.

8. Applicant has submitted further RTI requests to CMDA for veracity of the

letters of 1st Respondent to claim it as an approved industrial area, whatsoever

reason, CMDA replied that the information will be furnished later. (Annexure-3)

9. Under the above circumstances, I humbly submit that this Hon’ble Tribunal

be pleased to pass any such further or other order as it may deem fit and proper in

the circumstances of the case and thus render justice.

VERIFICATION

I Srinivasan K, presently at Chennai, on this 22th Mar 2021 that, to the best of my

knowledge, the contents of the aforesaid affidavit are true and correct and nothing

material has been concealed then from.

Applicant
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